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Every good cause shall have a sym-
pathetic consideration, provided the
Business Advisory Committee finds
time and fixes priority accordingly.
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SHRI NIREN GHOSH (Dum

Dum) rose—

MR, SPEAKER: 1 am sorry; I

did not notice you. I thought you
were sitting!

SHRI NIREN GHOSH: The bud-
get exercise is done by price hikes, by

arbitrary executive price hikes....
(Interruptions).

MR, SPEAKER:
me to say something?

AN HON, MEMBER: Yesterday
you were not in the Chair...

Do you want

MR. SPEAKER: I have gone
through it. I have studied it thoro-
ughly and found out what it was,
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RULING ON POINTS RAISED IN

RESPECT OF RAILWAY MINIS-

TER’S STATEMENT RE: RAIL-
WAY FINANCTAL MATTERS,

MR. SPEAKER: On 7th Decem-
ber, 1981, while the Minister of Rail--
ways was making a statement regard-
ing Railway Financial Matters, some
Members raised points of order:

(i) whether the Minister of Rail-
wavs had occasion in the past to
make wan announcement in the
House for increasing the railway
freight and fares;

(i) whether it was ocorrect for
the Minister to make such n state-
ment involving financial implica-
tions without submitting a supple-~
mentary budget.

After submissions were made by
Members, the Deputy-Speaker observ-
ed that the points raised by Members
would be examined. .

I have Jooked into the matter. In
regard to the first point I find that on
21 August. 1974, the Minister of
Railways had made a statement in the
House reparding the financial position
of the Railwayg and had announced
levv of sunolementarv charge on goods
and additional supplementary charge
for certain passenger fares. But in
that case, befor~ making the announ-
cement, the Minister had presented
Supplementarv Demands for Grants
in respect of Budget for Railways for
1974-75.

In regard t~ the second ooint, T
would invite the attention of Mem-
bers to the provisions of Article
110(2), which reads:

“A Bill shall not be deemed to
b= a Monev Bill bv reason onlv
that it provides for the imposition
of fince or nther pecuniary penal-
tire. or for the demand o~ pavment
of fees for licences nr fees for <er-
vices rendered, or by rcason that
it provides for the imposition, abo-
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lition, remission, alteration or regu-
lation of any tax by any local
authority or body for local purpos-
es.”'

On 7th September 1974, when
similar points were raised in the
House, the Chair had observed inter
alia:

' “....under the present provi-
sions of the Constitution as they
are, it is the courtesy of the Rail-
way Minister that he comes for-
ward and asks the opinion of this
House even in the matter of in-
crease of fares and freights....It
ig your oourtesy that you come
here. .. ..under the provisions of
the Constitution, you do not even
need to come. .. . .. I am afraid the
Railway fares and freights are fees
to be demanded for certain servic-
es which the Railways are going
to render to the community. There-
fore, we do not have anything to
say about jt....”

In the present case, it would have
been more appropriate if the Minister
of Railways had presented the Supple-
mentary Demands for Grants before
making the statement, as he did yes-
terday. Since the statement has al-
ready been made. ...

DR. SUBRAMANIAM SWAMY:
You allowed him to make it,

MR. SPEAKER:....I hope the
Minister would come forward with
the supplementary demands without
further delay. This would also inci-
dentally provide opportunity to Mem-
bers to express their views.

SHRI CHANDRAJIT YADAV
(Azamgarh):
need congratulations. May I seek
one clarification?

MR. SPEAKER:
done my duty.

SHRI CHANDRAIJIT YADAV:
Please accept our congratulations at
least. You need congratulations.
But, may we seek a clarification?

I have only
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I am very glad. You -
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MR. SPEAKER: I have done my
duty. I want to be bound down by

the rules,

SHRI CHANDRAJIT YADAV:
I want a small clarification. Yester-
day the hon. Railway Minister involv-
ed your name in this, I am sorry, the
Deputy Speaker himself said that the
Speaker has given permission. At
that time, my doubt was perhaps you
might not have been told that the
announcement, which was going to
be made, had financial implications.
Perhaps, he might have said “I want
to make g statement” as usual, under
rule 372, you might have permitted
it. Therefore, it is better that this
point is clarified, though after your
ruling, it does not perhaps come in.

.SHRI INDRAIJIT GUPTA (Basir-
hat): Did you know the contents of
the statement he was going to make,
when you gave him permission?

MR. SPEAKER: I will tell you
what it is all about. I do not hide
anything. I have nothing to hide.

SHRI INDRAJIT GUPTA: Gra-
dually, slowly, in this way the Parlia-
ment’s rights are being eroded all the
time.

MR. SPEAKER: No, we will not

~allow that to happen.

SHRI INDRAJIT GUPTA: You
have to be vigilent about it.
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